In THE CENTRaAL ADMINISTRATIVE TRIBUNR
PATNCIPAL 3ENCH
N DELET

; . 04 S '
Oede No, 24796 Date of decision 11.11,1295

1." Smt, Bhaguwani Oevi
Wd/o Late Sh,Ravi Dut

2. Kumsri Ganga D/o Late Shri
Ravi Dutt,
R/0 HreNo, T=84~C,Railyay Colony,
Kishan Sznj,Belhi Cantt,

eess Applicants

{8y Advocats Shri Ysgesh Sharma )

<<

Se

1.Union of India through the Genl, .
Manager, N,d, Baroda Houss, '
New Dplhi.

nl.Managar{Ingg,)

2.Tha Ge
1. Buroda House, Nay Delhi,

N,

3,Tha Uivisicnal Railway Manager,
Northearn Railuay, Bikaner,

o - . s Hesr dents
(By sdvooate Sh,Rajezev Sharma cece fESPONEEnts

through sroxy counsel Ms Kiran Chhabra)

S RO _ER (ORAL)

(Hon'*ble 3mt,Lakshmi Swaminathan, Member (3J)

Shri Yogesh Sharma,learned Counsel submig that jin
the light of the decision: of tha Tribunal in M,.K,Mishra
and ors V.U.0.1.& Ors (0a 408/95 together with connzctad
045} decidad on 4.11.1996, he sesks permissisn tg withdray

Lk
this U% to challenge the rejection 1eter dated 5,8,95
issued by the responcents yhich has been mentioned in the
Countear reply, although he submits that ths sams. hes not
been Teceived by the apnlicant |,

2, In view of ths zbovas Facts and circumstances of thza
C3s8, permission is grantec to withdrazw this 04 and the

same 1is dismissed as wyilthdrayn, It is alsa opan to the
applicant, if he so desires, to chellsnge ths nrder passnd

by the respondents on 5.3.%9€, copy of uhich hus to be



-2-

furnished to the applicant by the respondents, in

aCcordance wyith lauy,

3. OsAe is disposed of as above, Ng orders as to coasbe,

-~

(Smtolakshmi Suaminathsm )

Member (3J)
sk




